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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 4th June, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 2878(E).— In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to the Railway (Amendment) Act 2008 (11 of 2008), the Central Government,
after being satisfied that for the public purpose, the land, the brief description of which has been given in schedule
annexed hereto, is required for purpose of execution, maintenance, management and operation of Special Railway
Project, namely “Manmad-Jalgaon 4" Line” in the district of Jalgaon in the State of Maharashtra, hereby declares its
intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of section 20D of the said Act.

Every such objection shall be made to the Competent Authority namely, Special Land Acquisition Officer
(1) UTPH, Jalgaon District Jalgaon in writing and shall set out the grounds thereof, and the Competent Authority
shall give the objector the opportunity of being heard, either in person or by legal practitioner and may, after hearing
such objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order,
either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20D of the said Act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired with or without structures, falling within the Special Railway Project of
“Manmad-Jalgaon 4" Line” in the District Jalgaon in the State of Maharashtra.

Land Land | Areaas | ».oisition
SR. | Acquisition | Village . Land Owners Name | Gutt . per 7/12 q
Tehsil . Holding Area
NO. | Proposal Name according to 7/12 No. Extracts
Number Method (Ha) (Ha.)
Gangaben Ramchandra
1 Patel & Others 163 | 2.04 0.3582
5 Madhukar Naatu Zope & 126 | 1.26 0.0597
Others
3 Aarti Dhiraj Soni & 195 I 132 0.0284
Others
Kishor Harishankar
4 Chaube & Others 124 | 2.93 0.0704
5 Vimal Yuvraj More & 123 | 331 0.0634
Others
6 50/2026 Pimprala Jalgaon Kantilal Mulchand 122 | 1.40 0.0803
Dayma & Others
Naresh Laxminarayan
! Khandelwal & Others 121 ! 0.41 0.2130
Vasant Ramchandra
8 Chaudhary & Others 80 ! 5.70 0.6464
Madhukar Ramdas Patil
9 & Others 57 I 1.62 0.2868
Anilkumar Purushottam
10 Vani & Others 56 | 3.28 0.5326
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1 Dhansing Suka Patil & 54 I 4.59 0.0772
Others
Sitaram Natthu
" Pimparkar and 44 I 1.85 0.3836
Company, Partners and
Managers of Jalgaon
13 Malatibai A. Nivrutti & 43 I 4.02 0.3893
Others
33.73 3.1953
Total
(Ha.) (Ha.)

[F. No. G197/MMR-JL 4™ Line/Pimprala VIg/20A]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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